
IN THE HIGH COURT OF JUDICATURE AT PATNA
CRIMINAL MISCELLANEOUS No.80887 of 2025

Arising Out of PS. Case No.-228 Year-2021 Thana- BODHGAYA District- Gaya
======================================================
Rohit  Kumar  @ Darpan son of  Arbind Prasad Resident  of  village-  charki
beladih, Ps- cherki, dist- Gaya

...  ...  Petitioner/s
Versus

The State of Bihar bihar

...  ...  Opposite Party/s
======================================================
Appearance :
For the Petitioner/s :  Mr.Ajay Kumar Sinha
For the Opposite Party/s :  Mr.Choubey Jawahar
======================================================
CORAM: HONOURABLE MR. JUSTICE NAWNEET KUMAR 
PANDEY

ORAL ORDER

2 21-11-2025        Heard learned counsel for the petitioner as well as

learned APP for the State. 

2. The petitioner apprehends his arrest in connection

with  Bodhgaya P.S. Case No. 228 of 2021, registered for the

offences  punishable  under  Sections  420/34 of  IPC and 63 of

Copy Right Act. 

3. The specific allegation against the petitioner is that

he, along with other co-accused, was manufacturing fake Lakme

products, and selling them by affixing Hindustan Ltd.’s sticker

on it.

4. The learned counsel for the petitioner has submitted

that the petitioner is innocent and has falsely been implicated.

He is a person of clean antecedent. No incriminating article was
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recovered from his possession. 

5. On the other hand, the learned APP for the State has

opposed the prayer for bail and the submitted that the petitioner,

along with other  co-accused persons,  was manufacturing fake

Lakme products and selling them by affixing Hindustan Ltd.’s

sticker on it. 

6.  Considering  the  above-mentioned  facts  and

circumstances, the petitioner doesn’t deserve the privileges for

anticipatory bail. Accordingly, it is rejected.

7.  The petitioner is directed to surrender before the

court  below and seek regular  bail  after  framing of  charge or

after completion of six months in custody. 
    

kundan/-

(Nawneet Kumar Pandey, J)

U T


